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Courts' Qrders

the

Mr. S. Sarma  for
applicants.

Mr. S.Ali, Sr.C.G.S.C. for
the respondents. .

Mr. Sarma submits that he
may be allowed to move this

application unlisted on the ground of

urgency as the engagement of the

me e aou

applicants  will stand terminated
today(AN). Allowed. A
Heard Mr. Sarma .fér

admission. Prayer of the applicants
to allow them to join in a sihgle

application is allowed in terms of

Rule 4 (5) (a) of the Central
Administraive Tribunal (Procedure)
Rules, 1987, as the conditions

ment ioned thereiﬁ are fulfilled.

_ Perused the contents of the

application and the reliefs sought.,

The application is admitted. Issue
‘:notice on the respondents by
'registered post.

List for written sttement

and further order on 26.11.96.

Mr. Sarma  submits . for

interim order. Mr.

grant of interim relief prayer. Heard

counsel of = both sides. The
respondents are directed not to
terminate the service of the

applicants without permission of this

Tribunal. '2

Mernioer

Ali opposes the

.~
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30-12-96 ‘ Mr;S.barma~for the applicants. !

Mr.S.Ali, Sr.C.G.s.C. for.the respon-|

dents. : Lo

a Written statement has not been |

submitted., E
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List for written statement and |

iy further orders_ on 20~1=97, i
r —JL7 yol” t
I)ﬂumuw‘l}aﬁp als 5 (s 3 |
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é}pJ&?{exwalvlﬂ Safng on- 20.1.97 Written statement has not beeq
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further orders on 12.2.97. f
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Mr. S.Sarma for the appllcants.

-~

for thu

Mr. S.Ali, Sr. C.G.S.C. 2
respondents. } o _ j

Written :statement has not beeh
submitted. o

List for written statement aﬁd

further orders on 30.12.1996 as requested b‘
Mr. Ali.

|
P

ey

vide order passed today in H.Pl
225/96 the interim order dated 15.10:
96 has been modifled.
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12-2-97 Mr.B.K*Sharma learned counsel
“ appearlng on behalf of the applicant
submits that simllar cases are pendlng
in this Tribunal.

Let this case be listed for hearing
alongwith other similar cases.

Méé%§?~‘ S l ~ Vice-Chdirman

. éQ f> S ”_" :’f o 10.3.97 o Let the .case be listed on 21.4.1997 for -

S S T - Member . ST » Vice-Chairman

p Va4 ’1/’7#74”‘&9\/\ f\}‘&
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: qwef’ijAP ££¢£a¢p ,  21.4.97 . Let the case be listed for hearing};
' . " on 26497 .

Hember o Vice-Chairman

davit in Misc.fetition Nﬁ.@@/@?ﬁa&a@i&g
$nter alia thet the schme has finse been
approved and it is likely to be notificdd
 In view of the above FireB.R.Shazna, lear
-esunsal aﬁ?wafiﬁg‘én‘h@half of the appli
,ﬁ@ﬂ% subnite unless the schene is notd £
and ma comes to Rnew abont the sehane i

o - PO it wﬁl& bhe dﬁfficuih ﬁmr WMmAﬂd £
SR .~ that purpose tire.Shamma prays for time ti
‘ - T the ocheme is notificd. HraM.K.Gupta; /|
learned Addl.CeGaS.Coe submits that tha“;
@eh@na will be notified very soon, may’ 2
within 3 wooke: MreS,"1i iaamm Br .cmae
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8350 agread chnat the matter should L. |
heard after the publication Vs the
acheme.

Considering the suomisaions of vie |
learned counsel for the partics
we adjourned the case to 7&47.’

M m:g ezf ' Vi%éégn |

Heard beth counsel of the parties.

'Hearing concluded. The application is disposed
of on withdrawal with liberty to file fresh
application if so advised. No order as to costs. ,

-~

Order is kept in Separate sheets.

Member | Viée-Chai!én/
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BEFORE THE CENTRAL ADMINISTRATIVE TBIEUNALGUK&M‘IATI BENCH j

-
-
lo- .

kn
BETWEEN o.a.m.%%é " T% ~
1, Bhabesh ch{Das ; é\(: (b
2.; PddxawxahiBx = Senaram Nath
3; MdiNazibur Rahman
4, NdgAMul Rajak
S¢ Ramu Sharma
6+ Haren Kakati
Te @alzarv Ali
8, Rakin Kalita ,
~

All are werking under the Central Water Gemmissien, i /
Middle Brzhmaputra Divisien,Guwshati,3 and their
respective place of werking as indicated in Annexurm=-i
te the OuAu | Applicantse
AND; |

1y Unien ef India;represented by the Secretary,te the
Gevt,ef India.f!sﬁnistry of Water Reseurces,Shram Bhawan,
New [Delhi

2, The ChairmanjCentral Water Cemmi ssion,
Sewa Bhawan),R,KyPuram;,New Delhiy

3¢ The Executive Gnineer,Middle Brahmaputra Divisien,
Central Water c-xmssi-n,ﬂajgarh Read,
Guwahati,B

4, XDOAK KRN X B M0 MUK KK X

Respendents

Tbe"'instant applicatien is net made against any
particular erder,but has been made seeking a relief tewards
regularisatien ef their services; Presently they are under
casual empleyment under the respendents and as per the scheme
prevelant,ther are entitled te be granted with temperary
status with further regularatien ef their services, .



- 2.

2y JURISDICTION OF THE TRIBUNAL

The applicant declare that the subject matter
of the applicatien fer which they want redressal is well
within the jurisdictien ef this Hent'ble Tribunalg

3, Limitatien
The applicant further declares that the instant

applicatien is within the limitaztien peried prescribed under
sectien 21 ef the Administrative Tribunals Act,1985,

4, E_& OF THE G&

451, That the applicants are all citizen of India and as .
such they are entitled te all the rights and privileges

que anteed by the censtitutien ef India and the laws framed
the reundery ‘

4;2; That the applicants have filed the instant applicatien
for redressal ef their grievances tewards nenwregularatien
of their services as Grade-!D' empleyees,The grievances

of the applicants and the cause ¢f actien fer which the
applicants have ceme befere this Hentble Tribunal fer

redressal of the same are similar,They beleng te lever

stratum ef the seciety and they are helders of Grade'D'pest

of casual basis and accerdingly,crave leave of this Hen'ble
Tribunal te allew them te jein tegether in a single appllcatlon
inveking the pewer under rule 4(5)(A)jef the Central
Administrative Tribunal(Precedure)Rules, 1987,

4¢3, That the applicants are all similarly situated,their
grievances are petitiener te their service under the respendents
All the applicants have been werking under the resgendcents

en Czsual basis fer the last several years witheut any hepe of
regularatien ef their services,They have net beengranted
temperary status under scheme fermulated by the Gevtsef India,
The service particulars lars ef the applicants are reflected
in Annexure=I te the instant 0,A; In the said annexure ythe
applicants have given their service particulars in details

and crave leave of the Hentble Tribunal te refer te the same

in suppert ef their cententien amde in this applicatien instant
of repeating the said cententiensy
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4,4, That the applicants state that as is reflected in
Annexure-I statement annexed in this 0.As, they have been
werking under their respendents since 1985,1982,1%83,

- 1991,1988,1990,19989 and 1998 respectively,They were se

appeinted in Gr;D empleyment en casual basis after their
names were spensered threugh Bapleyment Exchahge and

they were selected fer the pest ef wsrk-charged casual
khalasiJTheir appeinmtnets are centinuing frem year te year
and each year they are issued vith appeintment letters under
which they are te werk in Gr,D pests as werk charged seasenal
khalasi in the definite scale of pay,presently they are given
pay scale ofRsi750-940/=vhich is the prescribed pay scale

of Gr,'D' empleyees,Hewever, their services are teminated
and/er they are kept in empleyment fer a difinite peried ]
and therefere,they are ne lencer engaged fer the rest ef

the peried in the yearjagain in the next year,they uxr were
appeinted for a further peried;Thus this precessis geing

en since the time ef their appeintment and inspite of the
fact that the Gevisef India has fermulsted a pelicy decisien
for grant ef temperary status te the causal empleyees but

the applicants are still deprived'uf'the same benefits;Their
services are rather being terminated frem time te timey

4,55 That the applicants state that every year,they are

issued with the same kind ef appeintment letters and
same time they are alse required te werk beyend the
prescibed peried in the appeintment letters on causal
basisy

That such appeintment ¥ are net in dispute and
thus instant of emrexing all the appeintment letters
pertaining te all the erders,the applicants bkeg te annex
ene such of their appeintment letiers and the same is
annexed as ANNEXUREeI:,

The applicants crave leave of this Henthkle Tribunal
te preduce 3ll the appeintment letters pertaining te their
empleyment in Gr-D pests as casual basis right frem the
respective date of their appeintment as the time of hearing
of the instant applicatien,It is the benafide beliéf .
of the applicants that their such empleyment will net be
disputed by the respendentsy
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4,5, That the applicants state that even after

rendering years of service as Gr.D' casual empleyees,
their services have net been regularised and their
respective service are being taken by the respendents in
expleitative smywkcex arezheingztaken terms, AS

peinted eut abeve,their services are untilisted fer a
particular peried in a year and after that their service
are terminated and again in the next year,they are appeinted
fer anether peried,.This precess has been geing en since the
days of their respective employmentyEurther,émoetime during
the intervening peried,they are alse given cassal
empleyment like that ef any ether Gr.'D casual empleyee,

Thus, the case of the applicants stand thus all ef them °
are duly spensered by the empleyment Excahnge and ’
selected by the respendents fer being appeinted as
casual and selected by the respendents fer being appbinted
as Casual Gr,'D' empleyees,their servces are being
utilised evey year fer a particualr peried as werk
charged seasen khalasi,Till date their services are net
regularised and they have net been conferred with
temperaxy status as is requibred te be cenferred te under
the relevant schepe fermulated by the Gevtsaf India.

That applicants crave leave of this Hen'bkle
Tribunal te preduce a cepy ef the relevant scheme at
the time of hearing ef the instani O.A.

4,6, That the applicants state that seme eof the Gr,D!
empleyees of the Central Vater Cemmissien similarly
situated with that ef the applicant had apprached the
Princiapl Bench ef this Hen'ble Tribunal,New Delhi by

way of filing varisus O.Ae vhersin same kind of grievances

have been raised in the ﬁnBmaghn?ggdmnammnnnmemnnnnmmnn
Hen'ble
jongment The princiapl Bench ef bhis Tribunal by iis

commen judgment dated 10:2.9%4 in O.A;Nos;273/92,804/92,1601/92
and 2418/92 gllewed the said O.A%as with the fellewing
directiens:

"(1) The respondents shall prepare a scehege for
retentien ef and regularisatien of the casual labeur
empleyedrn by them,This scheme sheuld take inte acceunt
the regular pest,that can be created taking inte acceunt
the fact that even if a partiedlar scheme is emoleted,
new scheme are lgumched every year and assesment ef a
regular pest can be created en the basis,sheuld be made
fer regularsation all these whe have completed 240 days
service in twe censequtive years,should be given prierity,

&Tsveerding with theie laagh
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in accerding with their lenghk ef servicesy

ii) These vhe have esmpleted 120 days ef service

sheuld be given temperary status in accerdance with the
instamk instructiens issued by the Department ef Persennel
frem time to time,After cempletion eof required peried

of service,they should be censidered fer regularisitien,

III)} adhec/temperary empleyees sheuld net be replaced by

ether adhec/temperary empleyees and sheuld be retained
in reference to their juniers and sutsidersy

Iv) Such a schepe shall be submitted by the respendents
fer scrutiny ef this Hen'ble Tribunal within a peried of
3 menths frem the date ef cemmunicatien ef this erder the
petitioner te themy

There shall be ne erderas te cesi,
A copy ef the said judgment is annexed herewith and marked

as ANNEXURE=~2

4,7, That the applicants state that the said judgment was
carried revised by the respendents therein but the same
dismissed by the Hen'ble Tribunal by its erder and judgment

A cepy of the said judgment dated 9.5,94 is annexed

herevith as ANNEXare=3,

4,8, That pursaunce te the said judgment the applicants
therein have been granted temperary status and te the
knewdddged of the applicants all the applicants hherein
have been centinuing as Gr.'D' empleyees on conferment

of temperary status with all consequential benefit ,After
the aferesaid judgment there has been ne eccasien te terminate

the service ef the applicants therein and they are enjesying
the benefits of temperary status as per the scheme The:
Gentral Water Commissien has fermulated and adepted the
$bheme as was fermulated by the Gevernment ef India,Ministry
of Persennel and Public Grievances with a single medificatien
here and there, Mere particularly as regards the numbered eof
werking daysiThe respendents may be'directed te preduce a capy
of same fermulated by them under which the applicants are
entitled te be cenferred with temperary status with all
censequential benefitss
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delle That the applicaéts state that the respondents
instead of beiny a medel emplayer has envisapes under the
Constitutien of India and lews framed thereunder have been
wtilising the services ef the applicants for the last
saveral years in explcitative terms withaut.giving them

any ray of hepe ef future prespects. Thus the applicants
have attained a stage under which they can neither ge fer
ather empleyment ner they cen abendon their present
employment. The applicants hava elready becems sver agad
for any ether Gevernment jsbe. Thus with the meagre

incems they earn their liveliheed frem their cagual
ampleymant, they alengwith their families aré in precerieus
precdicaments

4e11a Thet the applicants state thaﬁ iﬁ view &f the
afuregaid judgement ef the Primcipal Bench #artnining te
the said Department and seme subject matter of empleyment
for Gre 'D' employees, there is ns earthly reasen as te

why the bemefit ef the said judgement sheuld net be
extended te the present applicants. The respendents of

their swn sught te have extendsd the benefit ef the said

judgement te the applicants insteacd ef making tham te ceme

uncer the pretective hasnds af this Hen'ble Tribunal

40126 That the applicents state that in view ef the
facts and circumstances stated abeve they are cempelled
te come under the pretective hands of this Hen'ble

Trimunal .Further it is stated that by

Cen tdeeeo
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e
further it is statsd that by the petitisners that

the respendents have acted illegally ano have acted

in gizect cenfrentetien with the Hen'bls Tribunal's erders

48136 That tha applicants state that it is their

reasenable apprehensisn that sinaé they have ceme under

the pretective hands of this Hen'ble Tribunel, their

services may net be centinued ant thus it is a fit causs

for an interim erder directing the respendents net te
tarminate the service ef the applicants till dgispesal .
of this instant applicetien. It is further statec that by

the respendents have undertaken several sther prejectis

works and there are pest still lying vacant in the Department
and hance tﬁara is net sarthly reasen as to why the services
ef tha’applicants sheuld met be centinued. Again en the

sther hand, the respendents ﬁaua unger takan ta prepare
schema te abserb the casual labaurs like that of the
applicants, the applicants pray pefere this Hen'Bls Tribunal
further to pass apprepriate jnterim erder directing the

respondents te allow the applicants in any Gre'9! pusts.

4 LEGAL PRBVISIGNS,

5, GROUNDS FBR RELIEF Wl
Sele " Fer that prime facie that actian/ imaction

an the part of the respendents are illegal and arbitrarye
Se2e Fer that the applicants have been centinued in
the empleyment under the respendents for the last several

years, their ssrvices are required to be regularissd with

all censeguential benafits.

Cﬂﬁtdo s00

tﬂ-
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Sede Fer that there being ajudgement halding the filed
- pertaining ta the same department and the same subject

matter the departments and the respendents are duty beund

 te apply the principle lai¢ dewn there im in casa of the
applicants alse withsut requiring them te appreach this

Hen'ble Tribunal again and againe

S5ede Fer that the censtitutisnal mandate demands that
tha ssrvices of ths applicants be regularised and their
service ceuld net be utilised in an explcitative terms as and has been

seught ta be deme by the respendents in the instant cases

S5e9e fer that the benefit of the schame eof regularisatien
and cenferment of temperary status has been axténdad

ta the ether similarly situated smplesyees. there is nu

parthly reasen as te why the same treatment should net be

given te the applieants.

HeBe Fer that the applicants have been treated differently
and thus is vielative of the articlss 14, 16 and 311 ef the

constitutiosn af Intiae

5¢70 Fer that the applicants have been continued under
the raspandenﬁs fer the last several years and in the
pracess thesy have lsst their chances ef enpleyment elsawhere

as they being pveraged te be absorbed elsswherse

Se8e Fer that the respendsnts arse duty beund ta give
waightage ta the services rendered by the applicants towards

regularisatisn of their services and thay cannst be

ﬁﬁﬂtd- X
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utilised in explasitative terms in vialatien of the previsiens
of censtitutional mandates and laus framed thzreunders

5 gF REMEDIES EXHAUSTED.S

The applicants declare that they have ne ather

alternative remedy except by way of filing this applicatisn.

7. MATTERS NOT PREVIGUSLY FILED OF PENDING

The applicénts further declare that they have not
previeusly filed any applicatian, writ petition or suit
regarding the subject matter’in'respect af which this
application has bsen made, befare apy ceurt of law er any ¢
other autherity and/ sr ether Benches of the Hen'ble Tribunal
and / er any such applicatien, writ petitien or suit is pending

pefere any of tham.

8e RELIEFS SQUGHT

" In view ef the facts and circumstancas statec abeva,
the applicants mest respectfully pray that the instant
applicatien be aémitted, recerds be called fer and an perusal
af the same and upen hearing the parties en the cause er causes

that may be sheun, be pleased te grant the fellswing reliefss

(i) Te direct the respendents te regularise the ssrvices of
tha appiicants with retraspective effect ieee the
respective dates ef their appeintments with all
cansequential penefits including arrear salary and

senierity.

Centtesse
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(o

(ii) Te direct the respendents te extend the benefits
. of Annexure=3 Judgement and prder ef tha Principal
Bench of the Hen'ble CAT, New Delhi.

(111) Te direct the respendents nat ta terminate the
services of tha applicant and to allew them te
continue in their services threugh eut the ysar

till such time their services are regularisade

- (iv) Cest af the applicatien.

(v) Any ether relief or reliéfs to which the applicants

.are gntitled
8, IN}ER@MGR@ER PRAYCD FBR¢=

Ynger tha facts and circumstances stated abeve
the applicants pray fer an interim erder directing the
respondants net be terminmate the services ef the applicants

with furthar directisn te allsw them te continus in their

services withsut any interruptisn, pending dispasal ef this

application.

19.-0.. L XN 4

e PARTICULARS OF THE LePe@e
(i) 1oPede Mo a= ybv§os
'(ii) bated - IO
(iii) Payable at ¢= Guwahatie
12, LIST BF ENCLOSURES.

An stated in the. IndeXe

Yerifica tisNesse
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VERILFICATI BN

I, $hri Bhabesh Ch. Das, sen of Late Shri KeR.Base.

aged abeut 34 years, presently working under Guwahati Sub-Bivisien.
de hereby selemnly affirm and verify that the statements made

in paragraphs 1 te 4 and 6 te 12 are twag true te my Rnewlasdys
these made in paragraph 5 are true te my legal advice and 1 have nat
suppressed any material fecte 1 aﬁ slss duly competent and
autharised te sign this verificatisn en behalf af all the

applicants.

and 1 sign this vefification sn this the/s7.°th day
af October 1996 at Guwahatle

?quj‘ Q%{ﬂﬁvé;Eé}f\ (Lk)'£170VA‘
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‘ ANNE XURE=1=

Namee place of werke Working since
(May 15 to Octeber 15).

10&1’16588‘1 CheBase C0w0C0 1985
2.Sanaram- Nath. Middle Bn 1882
Bivne
JeMazibur Ranhman. s [ 1883
4eAbdul Rajake ~da- 1991
~S.Ramu Sharmae -
_6.Ha:en' Kakatie - -
Te.ful Zar Ali. T 1588
" B.Rebin Kalita. -G . 1588
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.M,N%V'FUUIA ST
[ GUWARETT

560405
SHTOTT

vt o s S in
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hA-
No, MD-T1I/Ch/Ls ti-LI/OG/ Y63 ol

Government Of Tndi

MiddTe Tyahmapatyes Uiviﬂjon
Conleal Aacbes Commlission
l'(.'l'j"v"v'l']\'h Road, Gawahindlj - Ty

&5 06,

Dated Suwolimti, the

—— e mw— . . e — —n

’ The unders igned huloby ol fers dppolntmunt to
the following persons as *S5EALORNALY

W/C Khalasi in the work-

charged establishment in the pay scale of fs. 750-12-870-LEB~

14-940/- with usual allowances as adnis

time to time.

Name & Address of
candidates-

1, 5ri Arun Rdgbon shi,
C/0 5ri B.C. Jdu, M. oub-
Divn., CuC,Guwahali.

Sri. Harisgh Cho B,
C/0 Mech. Sub-livi.,
Cv'C, Guwahati-22,

3. Sri Chandi Ram Das,
C/0 Mech. Sub-Divn.,
CI-C, Guwahati-22.

4, Sri Ananta Kr. Rabha,
.C/0 Sri Innus Rabha,
‘Vill-Kamarpara, P.0 -
Daraduri,Goalpara,

Putul
~Borkuna, 1,

Khound,
(Yl iy -

L Srid

Vill

R .
Jlsmployment,  Place of
 Exchanpe posting '
yRepd. No, | '
N 5 R S /) B
27206/86 6D site, Sonapur
under MSD,Guwahati,
T507/80 G site, Kulsi,

under MGLGD,Guwahati,
nAD site, Dudhnai

6607/89
: under MSD,Guwahati,

726/82  G&D site, Dudhnai,

under M5D, Guwahati,
TO71/80 GeD sile, Kulsi

ander MSD, “Yawohatd,

uabari (Biswanalb Charali),

~Dist-sonitpur,
6. Sribinesh Ch.
© . C/0 Smt. Karani

- Dhankar. Nagor,

Panbazar, Guwahati-~1,

Do,

gl as
Vol Rond,

Pin=784176.

G&D site, Dudhnai
under Msl, Guwahati,

522 0/79

iy

7. ori Dilip Ch, Khataniar, 987/85 MSE,CLC,Guwahati-22,
, Vill-Barjoha Bhatikur,
. Dist-Nowgoan,
8. Bri Bipin Rabha, 518/9%  a&D site, Kulsi
C/0 Mech. SBub-liivn., ©uC, under VHD Luwahati,
Khanapara, vuwahat{i-22,
9, Sri Rohini Kr. oy, 171 /79 G site, Dudhnai
" C/0 Sri Banamali iioy, under L)L, Guwahati.
Vill-Charaimuoi, 0.~ ‘
A jonei, ot paea  Assom,

Contd....

2/~

5ible as per rules from

'.......'.....
, Remark

N I

-
i
!
1
.
'
|
L
t
1
/ﬂ\



()

,]O.

11,

(ir//3ﬂ2.

130

14,

.“6.

7.

18..

19,

from 15-5-96 (

oot S

o )y

Sed Jaynal Ch, Rabba,  850/62
Vill-Gorpathar, 12,0«
Chatmatioa, Dist, -
Gon lparen,

sri Pratap Ch, Sharma, 9178732
C/0 Sri Tarun Ch, sharma,
Arunadoy Press, oil-
pukhuri,Guwahati-3,

Sri Ramu shdrma, 8040/92
Ulubari,Guwabati-7,
Sri Gadadhar Bharali, 3768/90
Daranda, Panjabari noad, _
Guwahati~22, ' »

Bri Promod Ch. Deka,  3064/76
Six mile, Guwahati-22, ‘
3mt, Mira Das, 4928/91
Sow o myly,  fedoa ‘\/41.‘\,4 i

AL WEPP R /u;\f,' -2 0
Miss Purnima Das,
C/0 Sri Pranab Das,
Kamakhya Colony,
Guwahati-12,

W/184/83

bri Dina Ram Gogol,
Daranda,Panjabari
Road, Six mile,
Khanapara,Guwahati,

13158/91

Sri Dharmeswar Das,
Six mile, Khanapara,
Gunabati-22.

Md. Rahmat Ali, ,
Vill-Bhagat Kuchi,
P.O~Rangia, Dist,«
Kamrup, Assam,.

LLO8/82

12053/82 .

J“pﬁ*@,
O SO Iy
) wite, Dudhnai, ’
under MsD, Guwahntd .,
Gub osite, Kulsi, ’
under MSD, Yuwahati,
Mech, \Work-shop,
iuwahati-22, A
Guest House at MBD-II
Guuahati-22, .
Mech, Sub-Divn.,c\C,
uwahati-22 (G&D site-
sonapur) ., B
sh,Guwaho ti (Compil=
“Ation & checking of
G095 data), S :
Data Cell under MSD,  (Compila-
C.C, Guwahati-22, tion of ‘%
: ' Data)
_Sjg- ~do-

G&D site, Kulsi under
M3SD, wuwahati-22,

GD site, Dudhnai, -
under MSD,Guwahati-22,

The appointment is on ad-hoc basis to be effective

FN) and is purely temporary and up to 15-10-96 (AN)

or completion of work whichever is ezrlier without further notice.

The appointee should produce before joining the post
a Certificate of physical fitness from a competent authority.

respective sit

=

.o Ne travelling allowances will be allowed for joining
the above appointment,

All the person concern

Cont..... 3/~

e between 15-5-96 to 31-5-96,

may please report te-their

AN, |
QU AL

(V. P, SHIV )
EXECUTIVE NG INEER

l?.,s’]““

o




" [ ANNEXURE- 2 \J

te, PRl e "I_::l-'»' Thoag v o e oh Y g

\;

Government o; luyaia . R’

Central dater Commisslon
rilddle vrahmaputra uvivision

ﬂ‘ ' Rajgarh «oad 1 Guwahie ti~-781007

mo.ugu/q§/gdww~24(A)/9§/;15;a5£\__g(;2m Dated the~_£1:

tujfuﬁ;/lgés.f

M M ORA DU DN

, The undersigned is hereby offexs appointment to the
fallowing perscns ‘as “viorkcharged 3easonal Khalasi" in the 0
“orkcherged establishment in" the pay scale of .35, 750~ 12-870~LB-14— . |~
940/ per month with usual allowances as adpissikle as per rules.
fecom time totime. ‘ g - s '

..——-_-.....--n—--.-—.—-..———_—.._

sl. i deme & address of \ Employment | Place of i Remarks !
no.,; the candidate - i exchange i posting ‘
e e L Regd.vo, i . T b
£, ule—UlV;LS}QQLQQQL__Na_]:Q@_{‘_i_ . : ?
Te Md.Taizuddin shmed Co, _ggggbggi P.Pr.sub~vivn., -
C/0 Asman ali 51/93 CwC, Nalbari . o
-0+ & vill.kelsor : P
":JiS't .dalbari. o
2 hri hamen Ch.Baishys Malbari ~do- §
Vill.smiyapur 5281/86° ‘ i
P.0. Jdangay -
vist.Walbari.
3. Jhri lLebanya kalita - _dlelpari -do- .
P.C. sandhea 368/79
vill, sandhe : cot
Dist.dalkari. . :
4. shri Eidya Ram Haloi Jalbari ~do- f
¥.0. Barbari . 1158/80 \
Vill. Jdaymangules : _ ' ;
Dist.Nalbari.. ‘ _ e %
S+ shri kitesh Sharma _Nalbari  Pagladis N.T. E
- ?.0. sandha 3584/86 Road iing.
Vill. sandha Lo ' T
Dist. tNalkari. , X
. |
6. Id.Chirajuddin ahmed ~Guwshati -do- ;
C/O Khairat ali 5 . 921/93
?.0. Deharkalakuchi A :
Vill., Kumarikata - S ?
wist. walbari. . 4
7. ohicd MNriosen nalita _§albari Chowki
P.Ge andha ' . - -977/89
Vill. w&cgalshari | -
Uist, dalbari.
8. Jhri Rameswar kali;a - vwalbari _ botunca site
P.C. oandha ST :469/80 : )
Vill. sandha I
Dist. Walbari. o o ;
9. Shri darottam Larman Jalbari Suklai site. i
Vill. Lalkona . .-.861/81 ‘
Dist. talbari. g
oo Shird Kashi Ram veka Ndlbari: Puthimari *

: ] ac\l’ . .
65 -, ‘;33% , ' ! Contd....pP/2....

vill. Setarkuchi ‘ ,336/84
.. Balilecha '
wist.. dlalbari.

—
PO

¢
R ]
-/'
e
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[Hame addrebs ot
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11, Shri Deepak Das
vill. Udaypur
PO Walbarg
Wist. Nalbaii,

12, Md., Hussain nli .
Vill.Mortt: Jalukkari
2.0. Jalukbari
Cuwahati~i4.

@d

13. Shri kumud Leka
vill.talicha
P.0. Jagra .
List.dalbari. ' x?{;i‘

14. Shri Heren Ch. vasg
C/0 Prafulies wr. Des
hrun Uday Press .
Silpukhuri, Guwahati 3.

15, Shri ouchil Ch. sSharma
Vill, balsor L
P.G. b09ur1hat1 .

List. Nalbari. k////

16. Md. Gulzar nli
Vill., Salmera
£.0. kelsor
Dist. uaJLari.

L) ~ *~L$}1_399_2;y9,¢CwCLNdC

17. shri ChlLLm‘adthowa
Vlll. Hujkhutali
.0. Jus Rancacara -
L‘Ic ¢ aon.

18. Shri babul bas
P.0. Kalangpar
Halowagaon
L\a( A0n.

19, ah*l Jiban bhuyan
-0U.  Kalangpar
}:(. lLowagaon

Hdag A0N .

204 Shri umesh Ch. Goyol
Yill. laragasn
¥.U. Golaghat
Pist. Golaghat.

21+ Shri Chandra Kanta phukan
Chowkana
P.0. Kach Upa thar
U.Lot (JOlc\ghc.t.

22+ sShri nem Kanta Loxng
Vill., Mission Patty -
£.0. Golaghat.

23. 3hri bManu Prasad Vallta
vill. Dighliate
P.0. Bocoriguri
J2caon.

24, Shrj R&jan Aalita
Tahiabarjoha
P.0. Hoikargzon
L‘JL( done.

Pa /%iv” 5 SRS

_daleari

Lmaloyn@nt 1 Pluce of i N q//
rxchange i postinc ) v
Recd.do. i N I
Nalbari Suklai site
684/84

Puthimari

Nalbarj -.ouklai site
51851/79 o . ]
Guwahati Motunga site

-9125/82

U.R;i. olite
3588/79 e

_Nalbari ~-do-~

1438/89

don.

Nacuon

45827

D(3) ~K sub- -Divn.,
pr,dagaon..

.'I

Nacaon

:—d O
8234/82/85

{
.Jage_y N

kheronichat
6884/84

Golaghat
28/87

kKampur

Jacibhakatgaon

Golaghat
5’647586

-

Golaghat '

£t Golaghap
1979/83 w.T. station
Nagaon_ _ Pharamtul
12966-=82 .
Ydacacn . Gelak4ill
”Tsz?es/az

seasonal site.

Contd...9/3.....
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PR I i HAwg o educenr of L ) Liployment ;
Jos, the candidate -} bxchange !
I st Regd. Mo, L

25 . wihrd Mukut Dorah ~Nagaon
Vill.Khatikatia, Kolong par ~822/82/89
I7.0. Haiborgaon e '
viacaon. IR

260 Md. Firuj s14 Golachat
Islampatty 4852/86
?.0.Golaghat PR , :
bist.Golaghat. N S

27. Shri Golap saikie Hacaon_ .
vill.Godarbari 8941/82/80
2.U.€Chakulaghat S WD, ' '
Dist.Naga-on. ' L

26. shri Jogeswar Pathari Golaghat
vill.Gutung ‘ : 811/85 -
? -0 .richuwaniukh P :
Dist.Golachat. Lo

. Pl Imran hussain Golaghat__
& “ill.Mission patty, 4852/86
?.0.Golaghat. . e C
x}ﬁf/;hri shani gdam Nath Hagaon_
¥.U.uighaldari 4592/95/84
Vill. Li¢haldari :

, Dist. Nagacn. . o

31. suren Morang . Golschat
Vill,Lonkual lmees - 2418/85
P.0.bonkual’ b

. WYist.Golaghat, -

32. shri Monglas Loing Golachat
P.0. Bonkual 78/87
Vill.Barika
List.Golaghat.

33.7°3hri Hemram Morang ~Golachat_
Vill. Bartika T il 4we 1979/93
P.0. Bonkual A
Pvist.Golaghat.

34. Shri Durga Ram Dekadoloi . _Nagaon_
Vill.Laophulabari " ° 8541/82/83
P.G. Bogoriburi(Dicholiate)
List.Nagaon, P.s5. Roha. '

35. Shri Heri mar Das . “. dageon___ -
Vill. Karimukh = 7% 4 1227/85/84
2.U. Rgha ‘ .

Dist. wNagaon.

36. Shri”Mihidhar Das :¢- . - _Golagjat
Vill.Kuarigaon £ 571 75035/86
P.U.iating -

Uist.Golaghat.

37. Shri Pabitra iiedhi ° 7 _Golachat
Vill, dayahali ward do.1 2637/82
2.0+ Golachat '

Jist. Golaghac. :

38. shri suresh Ch. gha agaon_

. C/¢ Binod Ch. Jha 471/92
Vill Dakhipat
P.U.baligaon

. List.tegson.
‘0))[‘@‘! e
% 5o 7
4 £t
b
- A AL
A A

-~ — -

Pluce of
. posting

Gelalbifl 1

seasonal site.

~do-~

kheronichat

w/T Steation
Bokajan,

-d O~

Oa&ibhakatgaon
Gaw Site,

Golaghat. , -

W/l station
Numaligarh

~do-

Kampur site -

‘bharamtul site

- A

Golachat w.T.
station.,

G Site
Golaghat

barapani .
under D(3)~KsD,
CwC, Nagaon.

COntd....P/q"
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!.' . . » .v. ) -' . A‘ ' . ’ t N | | 3 .v 1,\{

Sla ) Hame & aadresy nﬁﬁﬂ.‘umploymunu ' Furduee .l Dy el
NGy the cgndidate .f&xw'/Lxchnnqc \ posting ,i
< e ; gedd; §o; R I
OGS Sub-piy :Ls,gm,_C vvC__4_Ld Lpeto_doad.
39, Shri hana] Ch. vag®* - _Barpeta_ ekl
Vill. Sundardia 191e/78
P.2. sundardia .
Dist. o
40. ¢hri Jaleswar roy . _kokrajher _ saralpira
Vill. rowatary o 279/ . .
P.u. Chapper .7~ T ] oL ' .
'Qist.-Dhubri.A:{~;ifi : e L e Tl L
413+ Shii Sukhash warzary ' _Earpeta  ~  Panbari . :
‘Vill.Mainaemata P& athar 5176/86
P.C. Mainamata. "
Dist.karpeta. ) ‘

42. Shri bLilip xumar aarkcr E@ggeta; R N .

Vill.Dewrikuchi .- . 7207 -~ Kokrajhar
vist. barpef«‘i e . 250/83 .
43, ohrl kishore Kr.Talnkdar Larpetd . oo
vill.lalan . 3247/49 " . panbari
P.G. nkc.ya s S : - »
Jn:\t LALrpet£1‘<0cd : T .
44. Shri tlerayzn Ch. pvas. ' ~Guwahati : . wvhubri
C/0 v.C. Das =~ - - - .4211/82 S
I1.B. u1vn.,buc Ghy.—?. ) R
45. Shri ktul Ch, Nath - Jﬁggygggglh Dhuk i '
“Vill.garpalaha ;. o). =3038/92 .-+ "% ; !
p U‘. I\ch'lp‘_r . ( . “‘A.‘( e P .
(ssam) .

545, MCS. mrife Eegum » _karpete = Manas sub- -Divn.,
C/0 ®aijuddin ~shmed: - 957/83 . - CwC Lorpeta Rd.
Vill.Muslimpatty - ' _ L :

P.U, Larpetu. -
' 47..5hri Madhu kumar, Sarker-  Dar oeta’ ©  ~do-
Vill.erartari =~ - - 3794/84 ' '
-PL.0.£0r3 Ranmndi .
Barpeta. )
48. shri Dilip Kr. math Largg ‘Lijini site.
Vill.derth Ldrpeta Road 3121/82 . _
P.U. Bdrpeta .
49. Shri Monoj nt.ddrkar. ;595 etg;( Manas N.H.xing
Vill. Dewrikuchi | 5526/84 . _. A
-4 -Uist.lern Jetay .T‘.'.".‘- . I v
590, 8hri hemanta «r. Medhi La rpeta__ bijidi site
Vill.Lemriya : ‘ 2104/80
P.0.Lhoakami,Via. Patshald :
Earpeta. ARSI
51. Shri Rajib ieli R _vhubri sS¢ralpara
RA tunipatty vierd No.5  3554/84 : .
».0. Unubri. , i ’ .
52. shri Doyal Ch. Doimari - Lg_Betc . Mathanct ri
Vill.Kautedoare A 1308/80° - '
2.0. cenefuly '
- Larpeta. ' .
@r eao .
. ’ ’ g’,\k"‘.b Contd....l?/s.... : .
\.)(;B"l'z ‘



X
L ps
T m e g e e J M o s w e Lol L I e T T T, oL A . B "~
Csll ) dane & address of . ..., ' Linployment E vlace of 1 remark
no. 1 the candlidate ;.'yig | exchange | ) Jooling |
' R Regd. o, . | ' : !
\ - e -~ e L “f’lg'”,_ - ‘.? - e L L L L ' - -
’ /;4//;th IJandi Ram Nath b ; - Larpeta Manas N.H.
" Vill. anandapur:: ”ﬂg; fiu'S4SQ/79 Xing.
P.O. dltyananda R I SR -
Barpeta. ! ' B
54. Shri anil Boro o Guwahat i .
Vill.dizarapar e 520/90 hle sSite
P.0.Chandmari RPN '
Guwaiati-~3. g P )
\/;2//)hri M.R.Lasumatary. Tmﬂﬂ Larpeta ‘.vdhbk:ajhar
' vVill. Cheechapani - 1L1?W - 828/79 )
P.C.Magurmari ' fﬂ%jﬁﬁﬁ“ E
omrujhdr. N !
MaBe Sub- UlVlulOﬂ buCLguwarati 3 .
»{éﬁjﬁgﬂLl Jiranjan vas - ?ffj‘f buwchati ‘ M B.oub~Di vn.,
_ ~ Vill, Goral Laruapura, 611/84. . CuC,Guwaha ti.
PalU. bhdttdpara Lk‘ T
Dist, homrup(ASSam) ,
7. Shri bhakesh Ch. pas- ¥ Guwahati Pancheratna
///? Vill.smingaon Loder tbari, 4+306/83"
'G) L.O.hmlnCdon Guwghati o
58+ ohri Sona <am Noth .Cuwahati ~do--
//ﬁ Mti..hhoudhuryghut 322/83 N
() £.0. Lhoudhuryghat ’ R
Dist.ﬁdmrup. wo
) 59. Md. Mujltur Rahman & Goelpera .. =d 0=
@/ Vill. & P.c. Lc)hlpur 9131/80 o
’ Dist. Goalgaru. SRR
60. Md.cdul Heque ‘¥-¢;: ~Guwabati Pandu site
C/0 md.ratig hague - ;"' 3733/87

dorth Jalukbari
wachatlﬁlﬁo

€l. Md.Mir kashim &li :
CAO Q. hziz Ali  ». -

Vill.dorth ualuktarl»t“

PolUa -Jeluklari,
Guwahati-l4.

Vill.Katia Lolong

Y

vidour Hussain SRR

JGuwal ati

"1205/93

-

P.Q. Jalukbdrl buwahaL’l4.

sShiri dub;n Kalita
Vill.MalayLari

. S P.U.Melayvkarci o
(;) S wist.amrup. LT

64. ohri Landhab kalita

C/U SR, kalita,
eb.oub- -Divn.,Cw,

e v o e s

A jgarh ud.,bUWJhdtlo:

fzndu siie

D.C. Court,
Guwahati

M.B.sub-bUivn ,
BN CAC, Guweha ti.

—do-

Contd...P/6...
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W
I Tty w.uQQLwh% A Flpawylidise @ v -G8 Gl ‘f»
no. b othe FdndedLe #“ fm@“ A ziLxchange 1 Qosting ¢
' k | Reqd .o, H i
\_1_~ T P 0_‘_‘_____|________0__ —
e Shri-akhil Pathak T _Guwahe ti_ v.C. Court !
KX ¢/0 shri D.B.Chettry;.” °~ ~8580/83°" Guwahati.
KE.¢. Circle, CUWC,
Jabin dagar,
Janapath, buwahdtl 24 NP
H6. shri Karuna Aumar ba%shyc. _Guwehati - Goalp ara
C/0 vadhab Ch. Wath , - 1947/89 -
Chandmari Coloney !
Guwahati-3. . ‘ .
67, biren Choudhury tii.  _Tezpur SLpoa site
- vill.kandrapare s 6121/8 )
P.0. babaja(Tini Ali)
sonitpur.
68. ohri:lakshi deog in . _lezpur Banasite
Vill.Kaliagaon R 1020/82 :
P.0.oihuguri S e
sonitpur.
63. vhri hem Ch. Das _lezpur seppa site
Vill.kaibarta Chuburi 1655/87 '
. Ueekargaon :
Dist.oonitpur. .
70. Jyotish Kr.las  _Tezpur_ seppa sSite
vill.Patalhr Chak '
P.U. Jamugirighat
¥ sonitpur. i
71. Shri siba Charan dNath Tezour_ Jiabharali
- Vill.Cowan Chak C 1379/89 o
P.U.dendikes TV T Ly o
sonitour. ST ’
72. rid. Bkdul béakim GOu >or Goalpéara
Jocighopa Ferricghat : 1026
Godlpara. «
73. Shri Lelen Ch.lava Lo Guwehati Gaikandha
Vill.Laripara 2785/84
P.0.5ingra
Uist.hamrup.
74. shri Rajsekhar ba»umatori _Tezpur_ ’ W/l 3 tation
‘Vill.Chapaquri R 5081/91 Tezpur
2.0 WCh at)dC_‘foi ‘ '
Dist.oonitpur. .
/5. ohri bijoy wumar sarma _Tezpur _ ~do-
vill.iewrigaon . T 137/89
JeUsiatakibarci - ' , : .
Uist.oonitpur. T
76. shri ceni rRam pora .. ., _lezpur , ~homoraguri
- vill.sugoli Chukburf<iit:™ 4891/85 - '
Lhomoraguri,donityur.
7. )hri Jdiranjan Kalita Guwahati ~-d o~
' vVill.lhurapara(Kaliapara)  6741/90
C/0 xrishna kanta Kalita’
H81joy Negar, Kamrup.
hiri Bam Ram Jath . S lezpur Bana site
Vill. rumar Chuburi . . ° 4043/80 - 7 [
?.C. Thelemara, - : . ~ .
Dist.sonitpur. - o ’ ' '

\)f,))\r:(c(“ ' ._ e 'C/Q"L' COl’ltdd.a..P/?...

s ke
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ﬁ; x;j &1, iﬁame’& aduress of’ i'fi Employment ;  Place of | Remarks
PEE no. i the candidat : % Lxchance | posti ng | (ék
H { v o o i Regd. wo. | __ _ . C_L o
Al ' 79. <hri uharunidhar kqlita . walbari Bana Site
.0.Sandha ¥ T1448/69 .
vill. 3andha . L .
Diste.dalbari.
80.shri Khagen Ch. iwmar .,, _Guwahati_ = #Pandu site
@/0 M.N.Rumar FiroaErT 86/87
Bapuji school [
Ulikari, Guwahati-7. . | . - .
81. Shri Harea Ch.xakati, Vi _Guwahati_ . M.B.Sub-Divn.,
ce /// P.0. uoch = ° wawPE-a~ " 73761/90 ... ..CWC, Guwahati.
.W() vill. Dhulara Lo i '<', X S
' vist. Kamrup. SR , i .
82. Md.Mainul Haque cpd, _Guwabatd ‘D.C. Court
vill. uhcrapur(majall) i 18446/83 . Guwah ati.
P.0. vharapur, : : ' ‘ :
Guwahati-~17,
M.B.Division CWC, Guwahétf—7}: 4 o .
834 shri Kanak sharma = ) Guwghati__ =~ Met section
C/0 K.C.oarma LR T3410/87 L |
Vill. Titkushi . 0770
Kan‘rup.' L S K |
)' 84. ohri Sankar‘Mahanta?V‘f: Guwahati - Data Cell
Vill.Rajaduwar <. - . 2023/83
P.0. Guwahati-30 = | '
Kamrup (Assam) » ;> ni0o . |
85. shri sagar Cho. Qey,_lt:ﬁ Guwal ati © L Agide (Wreless)
C/0 Leben Dbas =i . 806/93 o )
vedar s5.2. Lhattdcharjee '
kacharibasti ~;“'}2K?ff
Guwahkati. T .
\/96‘ Md.Jalil &li ' _cuwahati A.bk . (wireless)
C/0 iid.hkbar All(Proiessor)4197/88 ‘
3. k.bBhuyan rRoad, "'--"
Guwahati-1. :
7. Md.snbdul Rejak —  -.-.-  _Guwahatj - Met S ection
C/u-id.Lalan oeikh ~ - 5592/89
Vill. & 2.0. Jalukbari, S ' : ‘<
Guwahati-~14. : :
88. shri Gokinda karman - . _Cuwshati__ H.0.Circle,CwC,
C .0 Lcnegshi kalita - °F 5073/ Guwah ati-24.
Chanikuthi Hill site '
Silpukhuri Guwahati-3
# shri’ Madhab Ch, DasJ ;f}%u Guwahati = A-E.(Wireless)
Bill.Katakibari -:&f\{’figg; '5668/87 -4 - L
" .P.0. Boramboi - A S
) ulst.namrup(hssam) - \
./93. shri Uddhab Ch'.Das it " _Guwahati Met Section
N C/0 Padma Ch.vas, ) 8244/45
Vill.bLarahtola (Hajo) : .
\/94. Miss .sikha uhattacharjee Guwahati by daBipoidvn, At i i
C/0 E.B.kar 459/90
2.0 & Vill. Kahilipars
Guwahati-~18.
924. shri DLipul beka , Guwalati -d o~
. Railway Coloney, ' 7294/85 , -
Bamunimaidan, Guwahati-21.
& gﬂ : el
) -, \ ‘(;‘) 7 . COntd...-op/Bol.Q
A\\\.,
o . | 77 o - o :
. L e 3 .
) . -‘_«_ﬁ\locv ARl AL ST SUN Tl AP R -, ol . AP TTRwIT




' ' The appointment is on "Ad-hoc" Lasis and iy .,
\\purely temporary and upto 15.10.96 ¢

fieNe) o completion of
\ werk whicheyer L3 earliar.wi;h?ut‘fu

« The per:on concarned
Leport Loo hls duties te the pl
above between 15.5,9¢ to 31.5,
ol Lo will bhe

aLe herely direc ted to
ace of posting 43 mentioned
96 Positively, othrrwine the
nuLumuticnlly,LLunLud 45 cancel ixd.

HO Tohs./D.i. etc.

‘will be admissikle for
jeining the above m :

entioned appointment.

| Nk
- _ ‘ - CvepsBH ).
' A h LALCULLIVE K, CINE. R

EH

tor infomatio

Copy forwarded 2 &nd necessary action tos-

1. The iAssistant Lxecutive En_ineer/mssistant Enéineer,
Manas dub~Division,CuC,£arpeta Road/u(s) -kppili Sub-Divn.,
C.W.C. , Naﬁ_&on/?.? + Sub-~Livis ion,CwC, Nalbari/M.L. Sub-Divn, ’
C.w.b.,cgwahati-J/A-m-Qwireless)/met section/Dat a Cell,

- The rmployment Officer, District

mployment Lxch ange
barpmta/uhubri/uokrajhar/&albari/Tewpur/Nagaon/Goalgara/
Guwohati/coléghat. L S

o

(%)

Accounts Branch,

M.B. Livision, CWC, Cuwahati-7.

N

- Person concerned.

ar : '

?@N( . A:L(cg.€d:

ddvocate. v

cther notica, N 4

et
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QAL 10,229, 004, 1601,2246 R 2410_of 1992

Moo ()Q[Hl,’ this the [Ulﬁ d:;y of February, 1994,

Ve - HON'BLE MR JUSTICE S.K.DHAQI, VICE GHALWAN
HUI'BLE 1R BLUL.DHQRD] YaL, MEABEM A),

0. A,Nc.223 of 1992

o _ Lo Vinod Kumar
ot S/0 Shri Hanan Singh
P R/O F-25, Trans it Camp,
‘ Khichari Pur,

UELhia .

o 2. Ram Kumar : : ' _ \
S/0 3hri Ratan Singh,
RZ-139, X - Block-11 '

A Nea Roshan Fura, Najafgarh,
i ) Hew Delhi. .

3. Yash Pal Singh
S/0 Shri Devi Singh,
HZ-288, Vil. & P.O.Maraing, .
New Delhti,

4., Parmmod Kuymar
_SéO Shri Bijli Singh
No.421, Sena Nagar,
New Delhi. T

Y
S. Narendra Paswan, '

B-50, Haharpur, Sector 1,
Rohini, Uelhi.

.

. <o Applican Ls,
E |
( through s.n. Swkla, Advocate),

P

G A N0.£B4/1992

1. Sewak Ram, o
5/0 Shri Hari Rgm
R/0 G-195, Secter 10,
Far idabad(”aryana).
R 2.. Suresh Kunar

Sl S/O shri On Parkash L

..;iu,,?.‘g;,{~;(-(,h:,, e B/0O Village Sidipur Lowa -

iR :,;QR P. Q. Bahadur Garh,

P 7 87 ’w(iw,;:\\ District Rohtak(Haryana).

AT Y5, Nand kumar

N '*1 5/0 Shrl Vishal Chand

A In/0 s 27/8-303, Rallwiy Colony,
‘1Gughlakabad,
‘Hevw Delhi.

\rﬁ"

ol
Y
-3

‘l|‘l . .
.. Y

s e .+ Applicants.

N/ ( through S.H.Shakla, advocate)
" ' vs.

1. The Ctrattman, Central vlater Couniss lon,
Govt. of lndia, Ministry of Water Res ources,
Seva Bhawan S_ector‘ 1, ReK.luram, New Delht.

= rrzr—
. X s e e
— e

oy

R T gD T R A iél‘f T2 _-.-.-;-'.'. e . end N
poete e IR PR s L L e A R T e N e e R L0

R




~ (y T —— .9\'4\

ML A ey . o
.ﬁ:.,*.\m,-'(_\m- : , . ) , . . ;
:’I)Hf.' I I 2 T he Executive Engineer(cC. b:P. ) . g
BRERS ‘j‘ ' ' Contral Stors Division, .
' ' ' Centval. dater Coanmission,

dest nlock Hook, ding Ho.a, !
Zod bloor, RoKofuran, Hew Delh) ..., Becporlents,

(in both above WAs.)

( through Mr Joy Singh, alvocste).

O Ao, 11 of 1992

Shirl Rajesh Kumar Saind
s/o Shri Veer Sain 3aini
dotkcharged Khallas i
‘umrler Executive Enyineecr
R LU Central.Stores Division
Siien o Central Witer Canmnission
dest Block Ho.l, ding No.a,

‘20d Floor, R.K, furan,
H oew Delhi.

o .o Nplicant,
( throuyh B.35.451nce, Advocale).
L 0., N0.2245 of 1992 : '
A ST\_% Jayant Kunar Fa thatk,

5/0 shri Kusheshnar Fathgak, : .

Assistant Electrician, -

Central Stores. Divn., Centrjal

dater Conmission, dest Block 1,

ifing MNo.d4, 2rd Floor, R.K.huran
Meau Delhi,

ve o» Applicant.
{ through B.3.Mainee;, Advocate).

O./\.?./‘.LG of 1.9_9_2_ )

Loshri Rajender Sharma |
. 8/0 Sicl Bhagvan~Shiaoma . :
Cirpeniter, Central Stores Divn,,
Central #ater Cannission,
dest Block Mo.l, .Jing No,4,

2nd Floor, R.K.Iurgm,
M en Delhi.

2. Shri Raju Kashyap, S/0
Siri MNikka Ram;

3. i Daya Ran 5/0 Ganja Han.
4. riLali Singh S/0 Bhup Singh.

9. Swri Giri Raj 5/0OMishri Singh
6. Siri Bijerdra 3/0 Tota2 Ram.

7. Swri Ban Kunar Ral S/O Hardev Rai.
8. Shri Udal Kumar S/O Sh.Kurukul.
Applicgnts 2 to 8 workin

g In Central Stores Divan.,
Central dater Cammission

v R.K.Turam;, New Delhd.

eveeess. Applicants.
. { through B. S.ialnee, Advocate). ‘
' vs.
» L. The Secretary, Ministry of Water Hesources -
NPT . Sirgn Shakti Bhavan, Hew Delhi.
' - 2.

T he Chairman, Centrgl daler Connission
Sedn Bhaaan, R.K.Puran, He~ Uelht.

Ihe txecutive Engyineer, Central 3tores Divn, '
Central dater Comnission, R.K.Juran, Ne~ Delhi.

«v..+ RNespondents

(tn 511 three above O, As
oo Vthrougn e Jog sangn {n 1401 anu Leworyz ain .

+ o throuahMr.P.P.Khurans in Q.A.No.2418 of 1992).
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BLN.DHOJDIYAL, MBABER{ A)

The applicants, in all the above-mentioned

O.As have been working as Khalasis, Carpenters, Mistries,

Motor thiechanlics, Drivers and Electrliclians under the
‘ -

. Executive tnglneer, Cenlrol dater Coamission, R.K.luram,

Nen Delhl.

Gne of then, 3hri Jayant Kumar Pathak,

wWas

engajed 33 Casual L3abzurer on 2. 1.1987 but claims

to have been working against the post of regular

electriclan #.,e.£.7.12.1987. The date of enjagenent

of the‘applicants ranges between 1.10.1982 to 5.9.1908
. In case of O.A.No0.223/92,

in case of O.A.MNo.£84/92, between 6.1.1987 to 7.9.1990 in

. case of O.A.No.2418/92. °*
in O.A.No. 1,‘1)1/92) was engaged on 19.2.1908 and

Siri Jayant Kunar Fathak(applicant in O.ALN9.2246/92)

was engag ed”on 2. 1. 1987. In sahe .bf the O. A5, prayer

1
- has been made for issuance of a direction to the
N ‘

‘respondents to prepare a schene on rational Lasis
‘

for absorption of Casual Labourers and for not

disengaging the applicants till such a Schane is

prepared. In all the cases, interim orders were

passed by this Tr‘ibunal. restralning ‘the respomdents

, : . , '
fron terminating the services of all.the applicants,

They are continuing till date.

2. In the counter filed by the respondents,

~the maln averments are these. The appolintnents weio

made for speclfic projects and in the appo\ntneni

orders, 1t~ was clearly mentioned that theze are purely
" r\

A
j;on bt hocml is and ~ill not lecad to any claim for any

}'
&f ¢
( per: Eﬂncnt oq loynent. They have ~orked in broken

Y « - <«
;wr(rri.l aqjy any of than have not complet.c_d‘___do d' Ys

LN
A u{ 3<-Lv1u

in two con..ecutxvo years. The rules

’

between 15.4,1986 to 26, 10.1987 .

shri Rajesh Kumar Ssini{applicant

S
PR S——— P
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provide for appolntment of Khalasis by direct

. Jater on he

B e

—33— U6

L.

]

recrul tment through selectlion by a selectlon comltt |

of which the Executlve Engineer is the Chairwan.
\

Thg posts of Casual Khalasis etc. are provided in

the workling estimates for a delmxte period and the

Sservices of

these workers are terminated after that

period.  1n case of Jayant Kunar Pathak(C. A.N0.2245/92), !

it has been stated that the afflicant was appointed \

as an adhoc ~ork-chorged Khalasi fros 3.8.1987 ard

was offered appointment as Assistant

- - sa

Electrician oan gl hoc basis at minimun fixed basic

Pay of R.1100/~. However, thils appointment was for

rews .

3 Spec'ch periad, tliough with breaks,

LN

the applicant.

continued to work against vacancles in different works. "
They have, hd-vwer. admitted that during the years

1989 to 1991, he worked for more than 240 days in

all tlHe threec years,

!\2;4 7{'|'¢4J._':-‘r= 3.

. . " ‘. N '. . -
JR ‘{ od im 1 srd heard the learned counsel for Lthe parties.

' |
le have gone through the records of the case
{

;f”ﬂ! brgrady-

‘has drawn our attention to the follo~ing observations )

i B. 5.Mainee, learned counsel for the applicants

.made by the Hon'ble Suzreme Court in case of

tate of Ilaryana and oth.ers vs. Piara Singh _armd others
1992(3) Vol.45 S.C.R.2

\

"The proper course would be thal cach State

prepares a scheme, {f one is not alréady in

vogue, for regularisation of such enployees.

consistent with its reservation policy and if

schene Is 3lready framed, the same may be'

made, consistent with our observations herein

50 as to reduce avoidable litigation in this

behal{. 1f and ahen such person is rejgularised

he should be placed immediately belos tha
11;t ro]ularly appolnted npetme . 0

I a e as -

c2tejory, class or service, as the case may be.
50 far a5 thewrl-charged cnpleyees ad \ *
casual labour gare concerned ,

the effort mus t'
¢ .
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. that in accordance wlth‘

to be considered in light of the abwove observalions of

e s D e S aacats e Aeaetdnaniicn ot faitde aaiodaan. cins e ani ihiad

e SV

3

be.to reqularise them as far as possible and
as clearly as possible subject to U1elr_
fulfilling the qualifications, if any,
prescribed for the post ard subject also to
gvallabllity of work. If a casual labourer
{s continued for a falrly long spell - say

teo or three yeors - a3 prI esunption may

artse that there is rejular need {for his

services, lr/5ueh 3 sttuation, it becones
atory

the

n“hllq-

for the concerndd authority to e xAm e

(easibllity of his

reqularication,

ihile doing so, the authorities oujght Lo adopt

a posttive appgroach coupled #ith an enpathy:
for the person.....”

{

4.

As the applicants have been wnorking for a

long pericd, through intermittently,

their cases have

the Hon'ble 3uprene Court as also direclions

1530 e

by the Suvernment fram time to time 1t may.be noted

these dircctlons, a spccial

Scheme for regularisation of the Casual Labourers have

been prepared by the Railwuays, Post and Telo:raphs

and othor Uepar tnents. lnﬁhe CchunStances of this case,

vie dispose of these applications, with lhe

folloning directions:

(i) the respondents shall prepare a schane

“aaXf{or retentlon and regularisation _of thg Casual
*-A333§a&

~

REow

’

rers employed by then. This schene should

taPQ into account the regular posts, that

Cﬂ'l e created , taking into account the fact

I .

.U/\;{t even Lf a particular schoeme s conpletcxi

nea schened Yy lounched everny year, An . assessmentl

"ol the reauslar pests that can bé created on

this bnsis shculd be made, For regu‘larisation,

all those, who have coapleted 240 d¢\~.1(. e~ vice

——

tn tvo cimsecutive years, should be given plxorttyﬁ

s
Il
i\

Jdrn accordance wlth their length of service;

An

{
ll
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' (11)Those, who have canpleted 120 days of

- Service sh?)uld be given temporary status in

l accordance with the

e department of personnel fran tinme to tine,

Af ter conpleting gof the tequinr cd period of
Service, they shoyld be considor e {or

,1‘1‘ « t .

. - Teqularisatj on;

~

(Lli)fdhOc/tOnpordI‘y enployees shoyld not be
replaced: by other ad hoc/ Loy

ary eaployeans
and ShOuld be relained

in prefer rnce to thojr

o o - Juniors zng Outsiders,

(Lv)3ach a schc"ne shall b" Subni tted by, tho

ro:pOn'Jent.S {or Scrutiny of this TJibunal

i thi - 3 pcr\bd of three months fr(m the o

Uaglr o (,(xuunlcll.x').) “f ol thia

Crder by Lthoe
Petitioner to then

'There shall be no order s Lo cos s,

e ' : AR
( U.N.Uhoundiyal ) K<Dhaon )
' Mm:bei‘( A) Chalongn

——
[¥7]

Vicg

3]

<
»

Capjppic 1
| R ey L
. g ,' . ,
S - LELTI :.S-tt'(ilf:écllon otl..
I < TR e nelinn wafvata
.. Tl' ‘ A .! SR TR N :7
ro, .

ce . e
N .
\
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T e e e,

-

ins cht\on. Issued by Lthe
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Lo THAL AUN[NISWnArIVE TRIOUNAL
PRINCIPAL e NCH
MNEW DELM].

(W]
Farigkot House
Cope rni cus Marg, v

v : ﬂo!- D‘..‘l'li"]-
o . | | o UL, 30/%/ 94

:.,’\r'} .lfr’(]itltl‘;li' . ‘
entral Administrative Tribunal;'
Crineipal Gench, )

e Ly g . . ! :
N
LR ] - . o ,
T Oh. Jug S Afgh

Cuunuvol for tnhg applicant In RA

11008, Praksash Oaup,?,;olantot Murg,
Hau Delny, ,

Vergus'

&
a

Sh. Rajune o p Shurma, Carpunter Contrgl
Sturas Divi., Coentral Wat o Comm.csa ton
Uost Block Ng 1, Wing kg 4, 2nd Floor,
KoKoPure. Nou Delhy, .

VN RajuAhashyap S0 Sh. Nikka Ham_ .

:.So- 5")5 D‘ﬂ‘/n H 34“\' “A/ ¥} :)lau l".{“U W h L \

Y T Slngh /o Sh, Uhup Singh ,
5.7 5h. Ripy Haj S/0 Sh. Mispry Singh
-6 Sh, Bijendra 5o SH. Totg R &g
{ Sorial Mg, 2 Ta g working in Central Storgs
Oivi. Cantrgl WUator Commiuuiun, R.K. Puram,
Naw Uslhi,) '
. ! :
‘ | o RA 172/ 94 in
2ACY . Min{, W .
Nﬁ_atcy ing aster Raeauriﬁi_ﬂpplicants 0.A. No. 24107 92
V&
Huajunder “ierma & QOrs,

e N feapondants

I am directod tg foruard hereuith a Cepy uf Judyment/Ordoy gt,
AV EIPA ' y

g i Tri 1 i tix b mantioned 53
b - Rassod by this tribunai in tho above ma ca
L informationnand necessaryfaction, if any,

y Yours faithfully,

SECTLON OFFICER(J-11)

% L
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. +~1,.43The Secretary, y . .,?ﬁg% Co
g»‘w»~x‘401nA5tr) of Uater Resourcos, “ﬁkiﬁi-ah-aﬂl
;..} vehram Shak ti Dhavan, A AN
+ 7 "™ Neu Oalhi,, . } , o
2. The Ch.airm.n," '
Central Jster Commission,
Seuu Bhavaun, R, ¥, Pucar,
N?J Delhi,
3. The E£xecutive Encinesrt, )
Lent.t 41 Stores Divn,,
Contrial veter Commissior,
"R,¥%, Purem, &eu Delhi, Kouilee Applicunt «/-

o

Now Jolhi thi  tao 7 LL) Day of ay, 19U,

CHeont'ble M, Juatice S.K. Ohaon, Vico- Chaxtman(J)
‘Hon'ble Mr,. 3,.N, Oﬁoundxyal, Member (A) .

— -41-' ,___’S.LD-' .

afnfetrative T1ibunal . L
2 %onch, hoav Jelhi, vl

WA-1ES/90 1o 2 2266/97, %a2171704 In CA-1(01/Y?
ant) ALAT 2/ 0 e LWhe 2618/92,
»

i
ey

RA-165/¢4 In rﬂ-“)A'/Q“ RA-179/S¢ in SE-TM/02
RA-172/94 in GA- 26 .919?

reancendente In (A,

.

fthtcugh Sh, 340 Yingh)

SLERNG: L/c¢in Cio 276 (/92 HENE.

+

hrl Jepent Kumgr Pathatl,
5/c Sh, Kusheshuoar Pathak,
Asslistant Electiicien,
Centrul Storas Jivn,,
Central Uiter Coazissiun,
Usst Olock 1, Ving No,tC,
b Flaoor, R,rn, -Puran,
Neu Dalh{, “awnondent in RA/
- ullcent in (@n4,

A-171/64 v GA-601/62

Shri Ratesh Kum«r 7 ini,
S/o Shri Vear Sain Saini,
Uorkcharge’ &h:1)usi, ‘
under Cxecutive En- " =aer,
Cenlral Stores Jiviaion,
Central Uatar Commisalonr
‘Wost Dlock he.i, Ulng &., 4,
M3 Floer. R.K, Puram, ‘
Nﬂu,ﬂelhf. ' hnzoondent in wA/
- spplicant in 04@°

RAe 172/0¢ in Gh= 24 58/9?

. S=ti Y“aitender Sharma,
ST L Bhe o0 Sharma,
Tt zmater, vuatra! Storas Diva,,
Central Vatnr Commission,
Uest 3leck No.l, Ulnqg No,¢&,
2nd Floor, L, K, Puram,

Neu Dsglhi, ¢
<y

T avete e ¥ e W ———— e«

TTTveT

.

oo [ty

LR A 255 11 0 ~1 Ml A
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- ) P
) - 2 - . ' v
A Sh, H.’l‘su 'g;\ Al o, | ‘ . . f
5700 Shed Nikka Roam,
3. Sh, Oaya Ram, , . U
S/0 Sh., Sanga Ram, [ ' -
4. shri Dali Singh, ' |
s/o Sh, Bhup Singh, P T
5. Shri Giri Raj, : | T
/0 Shri Kishr{ Singh, i
6. Shri Biiendrs,
"/a . Sh, Tota Ram,

. . | Ry T %5. : : ) . .
e e -57' oo “%“§§§ﬁ§&§“:xéfT‘ o ' v
l:.rP,.f\“ T 2/ 0 .. MR -B 3 ’

R “_&$%5$k§?”;“iﬂ?ﬂ
LN . . . ARS3R .. - ’
. ¢ B. Sh, Udall Kumar,*

S/o Shri Kurukul, tespondont s in RA/ _—
' o Apoldicant s in QnA, Lo
o (Serfal No.2 to 6 werking i Central Storgs o
; Oivn,,Central uater Commission,R, X, Puram,
Neu Delhi,) :

- 09387 (9Y CIfCUL «TIQN)
deliveraed hy MHon'ble tu, B, Ohounifysl, Mombnr(A)

.

These T8vies wa-lf{cetione have been file-t

U Lhau resacndant e a44in3l LYy Co-ne JuC soaal ded Ss5: od
-+ Y J

on 19.02,54 in C,A.%cs, 203, RE4, 1671, 220¢ & 2410 of

1892,  The follouing directions werg given:-

(i) the respondents shal) prossto a schama
“ For reteation and rejularisaticn ¢f the
Casual Lubourers 8ncloye? by Lthem, This
otheme shuuld take Into account tho L ajuler
posts, Lhut can bhe createod, taking inte
C account the fact that oven if a particular
‘ schema is compleled, roy rchames arz la,nchopd
-evary year, Aan asroswment of the regular
posty that can be creatad on this basis
should be made. For fegqularjcation, a)l-
thoce, who have comulalor 240 dsys survice ~

171 o congecut ivo year s, sheuld bg given

prlorily fa aczoerdance uith thafr lenqth
of service;

o laid e

(ii): Theso, who nave ccmpletle 120 days of service
shculid be givan temporury status in eccor d-
ancs ulth the fnstructions Larund by - the
depar tmenl ¢ perccnnel frfonm tira to time, AR

.- i Aftar comaletion J ths renuired parled ~f s
‘ sorv ice, they should ha conaldore? for
Cogulariasstiong '

e
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(Lit), ﬂﬂfu)c/tJvnpoJ'u?y eapleyoua should negt he

ronl:cad by othor oo huc/tnmuuruvy omn}oyuo s
antd sahculd bo rolyined in profarence to
their juniors znd cutlsidor s

o - i
) (iu)' Such a scheme 3shuall hop submitte? by the .ip
_ “ra-hondents for scrullny of thig Tribunal? ',gy
wvithin a period of (hres muilhs from the 2
datg of cemmunicitlivn of this order by the '?ﬁ;
ﬁétxtxonurrtv thom, ' ? -
N ' )
The reuiau'aapllc?nts Clzim that thoungh the | :;r
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to ve rnn:iieré“. surplu;‘l af Ler 31.3.19914“. It has alhio bevan ,:ti
mehti@§¢§ Lh#ihthg ﬁini;:r; ct Fic.new his suphesland - yﬁ:}f
surrenduar of 10% of axisting post under W/C €xtl, also. !
qu declaring 10% oosL on u/c 8stoblishment, They havo fy
stated thut due to finauncial constraints and lack of :J
5ch0'na$, the applicants varo not watit)erd ‘vfor any r‘u., vt !'
'Uulgrlu;tium.of their servidos, |
l
Thero is nothing In these diractions vhich 5 ”J
forces the reviau “policants to rejulirigp Casual uprkerg ;'_1
in tho absence of uny nost, Thoy can tukg into acccunt E ﬁ
the latest posltion rogardihg the nrojects uhich ar.. 5 h
Continuing and regych Lﬁe conclusion thaut no mory reqular L, ;
PU- L cun ba craeatnd, The anﬁond Glroucldon only relutos lri
to dmplemgntation of the dacision of the Doptt, of ' i -ﬁ
pmrnonnﬁl‘rugurding tvmoorary stutus being giuun'to L iw!'
Casual workers vho have uoakaﬁ for 127 days, Cu;tuinly,tifﬂ. ZE
it cannot be sccuptod that thu wpplicants will npt imn]uidﬂt +uj
Ctheir own ordars; The diraétlon,No.3 lu'baapd on a dalléﬁli{%ﬁﬁﬂ
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v. | Filed in Court

¢’ ‘OL/Q.:?'?})‘

Colirt MASt6r (eNTRAL ADMINISTRATIVE TRIBUNAL

S

GUWAHATI BENCH :: GUWAHATI-S
- In the matter of

N : ' ' 0.A. No. 241/96.

Shri‘Bhabesh Chandra Das & Ors
Vs
Union of India & Ors.
In the ‘matter of

Written statement submitted by the
respondents No. | to 3

B

INDEX

§.No Description of documents Page Nos.
{. Written statement on behalf of "1t 1.
. Petitioners.
2. Annexure R~1 order dated 25.10.95 8
1. Annexure R-2, copy of the letter 9
dated 16.12.95.
4. Anzexure R-3, extracts of para § of 10

0.A. No.208-95.

Guwahati '
Dated 11th Feb., 1997, Cii——;zgé:, il o7 .

C MD. SHAURAT ALD) 4//2485 2~
Sr.Central Govt.Standing Counsel
Central Administrative Tribunal,
Guwahati Beach, Guwahatl.

L
7 Cevéy‘\v\«/
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 8\\
N

GUWAHATI BENGH AT GUWAHATI NN gj,:.

. \AQ 3

In the matter of 32,,?

Y /w82

0.A. No. 247 of 1996 & )Egg

x B .z

Shri Bhabesh Ch. Das & Ors. S > g EE

Ng

Vs g =3

-8 £

Union of India & Ors. el

In the matter of:-
written statement submitted by the

respondents No. 1 to 3

The humble respondents submit their

written statements as follows:-

PRELIMINARY OBJECTIONS

1 .

That the present OA is an instance of gross abuse of
the process of law.

i.e. Shri Ramu Sharma had earlier filed O.A. No.

203/15before this Hon'ble Bench for the prayer: -

that the department ‘be directed. to regulai’ise his

service, temporary status be <conferred etc. and

the said 0.A. was disposed of vide order dt. 25.10.95

with certain directions, It is stated that in complianc

to the said directions'issued vide order dt. 25.10.85

were complied with and the applicant No. 5 was informed

about the same vide letter dt. 16.12.95. It is

respectfully submitted that the said material &

vital  facts have been suppressed by the applicants

& as such they are guilty of concealing these material

facts. The copies of the order dt. 25.10.95, letter

dt. 16.12.95 & extracts of para 8 of 0.A. No. 208/95

& marked as Annexure R-1 to R-3

are annexed hereto

“'Wwahaii Rench. (Gawe has

-~

It is submitted that the applicant N §
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respectively.

. REPLY ON MERIT: -

T '“...;-—,)""V

1.

That with regard to statements made in paragraph

1 of the application, the Respondents beg to state
that the statement made by the applicants that "presentﬁﬁ

they are under casual employment under the respondents” '

is not correct.  The respondents further beg to
state thét all the applicants were engatged as seasonal
Khalasi%ﬁor a fixed period from 15th May 1996 to
15th October 1996 and it was- specifically indicated
in their engagement ‘letters. -~ They were engaged
for assisting iﬁ colledtion-and handling of hydrologi-
cal data from réspective rivers for the purposé
of flood forecaé%ing during lﬁonsoon. The Reépondents

further beg to state that among all the applicants

Snri Ramu Sharma applicant at S.No. bused to attend -

some times minor repair works of electrical fault
in the inspection vehicles etc. | The Respondents
further bég to staté that the alieged'scheme referred
thereto-is ndt applicable in the facts and circumstance

of the present case.

It is further stated that the scheme of 1993 was

specifically- meant {for <casual workers and-‘persons
on daily wages. against the regular establishment
in the various departments of the Govt. of India.
Those who are- eﬁgaged on Workcharged establishmeni

like the present case are not covered by the said

scheme. Workcharged staff are. employed on the actual

execution of specific work or sub-work.

L = SO WL
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The' schexﬁe of 1993 is not applicablé to the casual/
adh’ob - Khalasi/seasonal Khalasis of ‘workcharged
establishment and for those categories.'a séparate
scheme as per the direction of Central Administrative
Tribunal Calcutta Bench has already been drafted
by C.W.C. and Ministry of Water Resources .and

is being <circulated to concern Ministries and

departments for their .comments/ observations within

a fixed time frame and immediately thereof the
cabinet approval would be sought as per transaction

of Business rules. . It 1is further stated that

as and when the sald scheme is approved, .the individual’

épplicant_'s case would be considered.

Paras 2 & 3 require no reply.

2& 3

4.1 Contents’ of 4.1 requires no reply.

4.2 ‘to 4.6 (In the appllcatlon after para 4 5 the next para has
élso be¥n numbered as para 4.5 . Actually it
shouid. ha'vé been numbered as para 4;6). That

.

with regard to statements made 'in the para 4.2,

4.3, 4.4, 4.5 and 4.6, the Respondents beg to

~ state that the statement ' made by the applicants

that they are holders of Group 'D' posts on casual

ba31s_ is not correct. The applicants are seasonal

Khalasis engaged in workcharged' - estapl ishment.

para 1 hereinabove the 1993 scheme is not applicable

to the seasonal Khalasis engaged in workcharged:

establishment. The Respondeéents further bég to
state that as mentioned in para 1, the seasonal

Khalasis are engaged in workcharged establishment
\ :

- The respondents further beg to stie that as mentioned im

for a specific purpose i.e. for assisting in collection

Rl hs Shi
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and handling of hydrologlcal data for flood forecastlng

]

V)

from respectlve rivers during monsoon from 15th may to \\

to 15th October every year. Accordingly they
are engaged every year and same kind of letters

are issued every year. This fact is always mentioned
Y)QMO“’

in their engagement letters. Sometlmes%the applicants

were engaged during intervening period due to

exigency of work.

4.7 to 4.9 (In the'application these are para 4.6 to 4.8 which

is typing error as para 4.5 has been numbered two times).

Contents o'f para .4.7 to 4.9 are not correct and
dénied. Respondeh"‘ts be‘g to state that the judgment
referred " to 'hé‘re pertains fo those who have been
working as Khalasis, Carpenter; Mistries, Mot(;r
Mechanics, Drivers and Electricians on adhoc basis
and not -.to' the seasonal Khalasis engaged in workchar-
ged establishment who works for 'a limited period
for a specific work. It is further stated that
the seasonal Khalasis are not}adhocA employees.
It is respectfully stated that the judgment of
th& Hon'ble Tribunal, PrincipallBench, as referred,
is hot appl'icable_ in the facts & circumstances

of the present case. It is further stated that

1993 scheme is also not applicable. It is further

stated that as submitted herein above the scheme

for . grant temporary status and regularisation

" . of seasonal Khalasis. is not yet finalised. the

case of individual applicant would be considered

on finalisation of the scheme.



4.10

4.11

f;‘?

That with regards to statement made in‘ para 4.10
of 'the application._ the respondents beg to state
that as per nature of job the seasonal - Khalasis
are engaged during monsoon p‘eriod i.e. from™ 15th
May to 15th Octc}bgr ‘gvery year for ihe purpose
of flood forecasting. All the applicants ére
.well aware of this _fadt that after 156th October
they will be disengaged} they have accepted the
job being fully éWare of this fact. The allegation

Lad

regarding alleged'exploitation by the respondents,

therefore, 1is not correct. All the applicants

are free to choose any other job suitable to them.

That with regards to statemnts made in paragraphs
4.11 of the 'applications, . the respondents beg
to state that the judgment referred in the paragraph

was specifically meant for the employees who have

been working as Khalasis, Carpenter, ‘Mistries.

Mqtor Mechanics.“'Driver‘s and Electricians on adhoc
basis and not to thé seasonal Khalasis engaged
on workcharged'establishment for a specific purpose
and for specific éeriod. It .is furtﬁher stated
that the éeasonal Khalasis are not adhoc employees.
As such the said judgment is not applicable in

the facts and circumstances of the present case.

Contents of para 4.12 are wrong & denied. It

is denied that the Re_s‘pondent.s have acted illegally,.

as alleged. It is further denied that they have
acted in direct confrontation with the Hon'ble

Tribunal's order, as alleged. It is stated that
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the Respondenis have highest regard for the majssuy

of the Hon'ble Tribunal.

That with regard to statement made in para 4.13

of the applifcafion, the respondents,beg' to stats .

that the interim order passed by the Hon'ble Tribunal

has already been modified. The Respondents further
beg to state that the scheme for grant of temporary
status and regu,larisation of the services .. seasonal

Khala.sis'has already been drafted by C.W.C. and

L

Ministry of. 'W'ate'r Resources and at present 1is

being circulated to concern Ministries and Department
for their i:or.nvxnent-s/obse’rvations within a fixed
time frame and immediately thereof the cabinet

approval would be sought as per transaction of

business rules. It is further stated that as

and when the said scheme is appioved, the. individual

applicant's case would be considered.

‘That with regard to statements made in paragraph

5 of the appli'catioh the Respondents beg . to state
that regardi.ng grounds for reliéf with Legal Provis-
ion the respondents beg to sté’te t‘hat' nene of
the grounds are maintainable in law as_well as
in fact and as_-such the app-lic.atj.on is liable
to be di_smisséd. |

That with regard .to statement made in paragraph

6 of the'application, the Respondents have no

comments on them.

Contents of para 7 are denied for want of knowledge.
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7’

a xk*“B & 9 That with . regards to statement made in para 8

9

{

i/

& 9 of the application regarding relief sought

for, the Respondents beg to state that in view

of the facts and circumstances stated above the’

applicants are not entitled to any of the relief
sought for and as such their application is liable

to be dismissed.

iO & 12 That with regard to statements made in paragraph

10, 11 & 12 of Ehe' application, the Respondents

have no comments.

4

That the Respondéhts submit that the application

is devoid of merits..and hence liable to be dismissed.

VER IF ICAT ION

I, V.P. Shiv, Executive Engineer, Middle Brahmaputra
Diviéion.C.W.C., Rajgarh Road, Guwahati-7 and Respondent
No..3, do hereby.Solemnly declare that the statement made
above are true. to my knowledge, bzslief and information
based on official recofds, Lekggl : submbssion made therein are
true upon legal advice received and believed tolbe éofrect. I
sign this verification on this ...iit\..day of ....5334...1997

at Guwahati.

b4
\..‘\ ‘

| *\Q.%\»@ |

DECLARANT’



3 \ ('/?)'/ANNEX R&

. CENTRAL ADMINISTRATIVE  TRIRUMAL’
GUWAHATI BENGH ;::3 GUWAEATI, o -
'0.A.Ne, 208 2¢8/95, | Jv%
. . . : ) [ ! 1
Ramu Sharma,,.., _ Appllcant §
- V3, .. i
u.o, I.& Ors, ..., - RGSanJents.

Fer thr 8- pli ants - Mr,M,X,Cheushury, ?

Nr. B.X.Balshya, Advs,

Fer the Respencent s; = Mr.A,.K,Cheu.hury Adel,2GSC,

BEFORE;=-

- THE HON'BLE JUSTICE MR,M.,G.CHAUDHAKILVICE GHALAMAN

Mate,

i 25.10.,95

|

krorcew s -

“on that 0.A. similer order i's fit to be Y
passed. Hence follouing order &- :

‘question as to whethor Lhe ~pplicant can
be glven the benefit of theo alove mentlioned
.schamg;und grent him Lhe same if eligible

THE HON'BLE SHRI G .a.bAthYINE MEhBLﬂ(A)

QR D ER, | )
Mir B,K.Baishya for the applicznt, s
mrJS{Qli,Sr.C.G.S.C for the feﬁPQndthsk
Hedrd, Facta arg siuilur to ﬂ.ﬂ.ZUG/QS.Y

For tha same rvasons given in Lhe nider

Under the circunstances the Executive ,5

Enginecer is directed tu consider tha

2l anl Lo Lelcinobe Lhe Leoperery enguge-
ment of the applicant till such decision
is taken and communicatedfto the applicant.,
With the above directions the
application i3 dispcned of at admission
stane., No ordor as to costs, H
@ ! Ceornall’ Lrkrerinira (5 v o
Ga/w\{nf,cvvﬂ Sladey «v.\ct- -
Regedarsa movhen: ) £¢ At o

c\c--v'e/ ¢} Prckn 1A% €
o2 -

Sd/— V1T CHLIRTMY

— : qd/- M (ADN)

Certified to be true Copy
L CILES sf&faﬂx

)—\N/Qﬂ\' | W( ?>

COURT OFFICER
salamg afue)
Central Administrative Hibunal

BV et wmtir s . . L
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No MBD/Geu/wC/Egtt=5S4(CA
Government of India
Central vater Commission
Middle Brehmeputra Livision

RajgerhiBeggeruvaneti-~ 751007

L) o
LUated the __ (Z J,/ /1995,
Shri Ramu Sharma,

Ulubari Chariali,

tear STATFZD,

P,U, Ulubers, Guwatati-781C07,

“ubject:CAT case No,u,r.N0,208 of 1995 in the matter of
Shri Remu Sharme
Vs
V.Col. & Urs,

With reference to the Hon'ble CAT direction in the case
No,OA 208/1995 1 an to inform you trat the undersigned has
considered your case syzpathetically and regret¢ to inform you
that you are not coveped %y the scheme of cesual labourer

(Grant of temporary status and regularisation) referred tn
the case, ‘

A8 there 18 no work during nén-monsoon sesson our sere
vices is no longer required as %ork-chsrged Sexzsone Khalasi with
effect from tre afternoon of 16th Lecember, 1995,

A serarate scheme for "Grant of Temporary status and Regue
lerisation" for these categories 1s upder preperation in con.
sultation with Ministry of water hesources and when the scheme
will be available for-inplementation your case will be cons.dered
synpathetically as per 8eniority cum fitness basis depending
upon the availabil:ty of hegular vacancy,

o’ N
C (L'\'\\f?\(: arh

g

Vo 0708
BeRTY S oje (V. F, sfly
Mﬁ«”y G | Lu.\,m A7) wcuew{':_{'-_,

e
Copy to 3. re] o
1. Accounts Brench, FeBoUivn,,LwC, Guwehati-7,

2. lhe Asstt.ungineer,Mechaaical sub-vivn,,CaC, A
Guwahati-22.iie is directed to prepare ] L5
P8y bill uptc léth Lec.,1995 besond “Jgijﬂ\l"

I menscon season,. o
ede (V. F, 8HIV )/L

EXECUTIVE, EnGINEER”

Sop¥hfoggirgeq ffr favour of kingd iInformstion to ;.
* o8 thief tngineer, B,B.Basin This is as ¢ '
CWC, “anir “ansion.Non shillian t oo 18 @3 per Commission
Shillong-14, The B & Jecier No.Ll19014711 952

6

St EStEAlT AR e 27411.95 ang

2. The Superintending tngineer, H,0, ' Writien opihion oa the

Cigcle, C.Q.Q,, Nabin “agar, ¢ Judgement in above Cases

‘Jenapath,Guwahati2, L e oLved from Md.S.Al4,
L ‘ ' Sg.CCb‘C,CAT. Cuwahati

Eench, Guwahat 1 (Co pies
znclosed)

‘ N
"‘\b " NI

ofc € v. p. suv ) A
EXECUTIVE kG inpEr="

e e
{ : o ) . . N F S TP LY
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v e 8, RELIEFS SOUGHT 1

‘ ~ O
| %
| On the facts and clrcumstances, the applicant
prays for the following reliefs 3
(1) A direction to the respondents to rocularice the
setvices of the applicant q}ving him the benefit
of regulaiisation from date of his,initiai‘qppoint.
ment on work charged basis with all consequential
b,@efits. |
A declaration that the aplicant earned temporary

status from 10,9,9 3.

is entitled under law and eyuity.
(iv) ost of the application,

Contd...P/11.

My other relicf or reliefs to which the applicimt' ’
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